FORM A
PuBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/s BCC INFRASTRUCTURES

PRIVATE LIMITED

RELEVANT PARTICULARS

1. Name of corporate debtor M/s BCC Infrastructures Private
Limited
2. Date of incorporation of corporate debtor 17.02.2010
3. | Authority under which corporate debtor is incorporated / registered RoC-Delhi
4. | Corporate Identity No. / Limited Liability Identification No. of corporate | U45400DL2010PTC199212
debtor
5. | Address of the registered office and principal office (if any) of corporate debtor | B-14, Vivek Vihar, Phase-1,
East Delhi, Delhi, India, 110095
6. Insolvency commencement date in respect of corporate debtor 17.01.2024
7. Estimated date of closure of insolvency resolution process 15.07.2024 (180 days from the
date of commencement of
resolution process)
8. Name and registration number of the insolvency professional acting as interim | Mr. Harish Taneja
resolution professional Reg. No. - IBBI/IPA-002/IP-
N00088/2017-18/10229
9. Address and e-mail of the interim resolution professional, as registered with | 236-L, Model Town, Near Mukhija
the Board Hospital, Sonipat, Haryana-131001
Email id:
harishtaneja78@gmail.com
10. | Address and e-mail to be used for correspondence with the interim resolution | Address for Correspondence:
professional Basement, A-1/228, Safdarjung
Enclave, 110029
Correspondence Email id:
cirp.bcc@gmail.com
11. | Lastdate for submission of claims 31.01.2024
12. | Classes of creditors, if any, under clause (b) of sub-section (6A) of section | Class-1-Unit  Holders/Allottees
21, ascertained by the interim resolution professional under Real Estate Project
13. | Names of Insolvency Professionals identified to act as Authorised | 1, Amit Talwar (IBBI/IPA-
Representative of creditors in a class (Three names for each class) 002/IP-N01178/2021-2022/13887)
2. Gagan Gulati (IBBI/IPA-002/1P-
N00893/2019-2020/12832)
3. Alok Kaushik (IBBI/IPA-002/1P-
N00253/2017-18/10767)
14. (@) Relevant Forms and A.

(b) Details of authorized representatives
are available at:

https://ibbi.gov.in/home/downloads

Details of Authorized
Representatives can be obtained by
sending email at :
cirp.bcc@gmail.com

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the M/s BCC Infrastructures
Private Limited on 17.01.2024.

The creditors of M/s BCC Infrastructures Private Limited, are hereby called upon to submit
their claims with proof on or before 31.01.2024 to the interim resolution professmnal at the
address mentioned against entry No. 10.



mailto:harishtaneja78@gmail.com
mailto:cirp.bcc@gmail.com
https://ibbi.gov.in/home/downloads
mailto:cirp.bcc@gmail.com

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class Class 1 Unlt
Holders/Allottees under Real Estate Project in Form CA. °

Submission of false or misleading proofs of claim shall attract penalties. Lr N4
/

Har\i"sh'Taneja
Interim Resolution Professional

of M/s BCC Infrastructures Private Limited Limited
Reg. No. IBBI/IPA-002/IP-N00088/2017-18/10229
AFA valid upto — 14.12.2024

Date: 18.01.2024
Place: New Delhi
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FORM B
PUBLIC ANNOUNCEMENT

fReguiation 12 of the Insalvency and Bankruplcy Board of Inoia
fLiguidation Process) Redulations, 2016

FOR THE ATTENTION OF THE STAKEHOLDERS OF

AVENTURA COMPONENTS PRIVATE LIMITED

éﬁr.l'h._ PARTICULARS | DETAILS

| 1. | Name of Comparate Debior Aventura Components Private Unﬂ!ad
| 2. | Date of Incorporation of Corporate. | 22nd Septermber 1997

| Dbt

| 3. | Authority under which Corporate. | RDC - DELHI & HARYAMNA

Debtar is incorparated,’ rE'gIEEEI'EIEI

and Pnncipal Orfice (IF ary| of the

| | Corporate Debtor

| . Dt of Clogamne Gf Insdlveny

| Resodution Prooess

1. | Ligwdation comrmencamant data
ol Corporane Dedeor

B. | Narmne and Regstraton number of
the Insabency Professional acting
as I|r:| mclalor

| 9. | Address and E-madl of the Liquidator, |

| as registersd with the Board

a

L 11, [ Last date for subsmissian ol claims

| 4, | Coporse identity number/Limited | US1505DL1 5597 PTCOSATAS

' ahility identity number of Corporate

| | Dabtor |

| 5. | Adldress of the Registenaed Office A 1,152 Main |GNOU Road Meb Sanai, Mew

Dalhi, Delhi - 110068
Sith Janusary 20024

| Date of Order: 5th January 2024
Date of Receipt of Onder: 15th tenuary 2024
T MR ANIL FKUMAR MITTAL -
iBE IPA0E NHOCE 0 2020- 2021/ 1 3285

Address: Housa Mo, 2122, Street Na. 4,

Padam Magar, Kishan Ganj, daar Hindi
acaderny Padam Nagar, Narth, Mational

Capital Tesritory of Belhl - 110007
. ; _ﬁnaHkhEE.ﬂhzmaL.mﬂ_-:sm
10, | Address and E-midl obe psed Address: FF, H-35 Jangmera Extensaon,
for cormespondenca with the sy Delhl - 110014
Licpesaclartor | Emall it cirpan mail.com

Ldih Febrsary 2024 [30 dias frorm the date
of receipt of order)

(05th January 2024 and the Receipd

mentioried against item Mo, 9

submitted by such a

Dt : 18" Banuary 2024
Place : Delhi

Notice is hereby gven that the Nationsd Company Law Tribure MNew Delhi Bench V1 has
erdered the commencemeant of liquidation of the Aventura Compoenents Private Limited on
of grderis 15" January 2024,

The stakeholders of Aventura Components Private Limited arc hereby calied upon to submit
thair claims with proof on or before 147 February 2024 to the liguidator an the sddress

The financial greditors shall submit thedr claims with proof by electronic mears onby, 811 other
creditons mey aubrmit the ciaims with the prool in person, by post or by electronic means.
Subrmission of false or misleading prool of claims shall atiract penalties.

In case a stakeholder does ned subimit its claims during the liquidation process, the claims
stakeholder during the corporate insolvency resolution procass undar
the Insalvency and Bankrupicy Board of India (Insolvency Resolution Process for Corporals
Persons) Regulations, 2016, shall be deemed to be submitted under section 38,

IBBIAP-003, N-00305, 2020- 2021 13280

5d/-

ANIL KUMAR MITTAL

Ligubdater in the matter of

Aventura Componants Private Limibed

AFA : A3/ 13280,/02/ 121124,/ 301009
Valle tIN 12-Mow-2024

[ PUBLICNOTICE |

BEFORE THE CENTRAL GOVERNMENT,
REGISTRAR OF COMPANIES,
DELHI & HARYANA
Advertisement for change of Registered Office
of the LLP from one State to another
In the matter of sub-section (3) of Section 13
of Limited Liability Partnership Act, 2008 and
rule 17(4) of the Limited Liability Partnership
Rules, 2009

AND

In the matter of Jai Ganga Realtech
LLP (formerly known as MRG Estates LLP)
(LLPIN:AAT-6889) having its Registered
Office at Unit No. 110, First Floor Best Sky

Tower, Netaji Subhash Place, Pitampura,

Delhi 110034
........... Petitioner

Notice is hereby given to the general public
that Jai Ganga Realtech LLP proposes
to make an petition to Registrar of
Companies, Delhi & Haryana under section
13(3) of the Limited Liability Partnership Act,
2008 seeking permission to change its
Registered office from the “National Capital
Territory of Delhi” to the "State of
Haryana".

Any person whose interest is likely to be
affected by the proposed change of the
registered office of the LLP may deliver either
on MCA-21 Portal on (www.mca.gov.in) by
filling investor complaint form or cause to be
delivered or send by registered post of his /
her objections supported by an affidavit
stating the his/her interest and grounds of
oppositions to the Registrar of Companies,
Delhi & Haryana at 4th Floor, IFCI Tower, 61,
Nehru Place, New Delhi-110019 within Twenty
One days (21) from the date of publications of
this notice with a copy to the petitioner LLP at
its Registered Office at the address
mentioned below :-

Unit No. 110, First Floor Best Sky Tower, Netaji
Subhash Place, Pit ampura, Delhi 110034

For & On Behalf of

Jai Ganga Realtech LLP
Sd/-

SATISH KUMAR
(Designated Partner)

Date : 18.01.2024 DPIN : 01198294

Place : Delhi

TINNA RUBBER AND INFRASTRUCTURE LIMITED

Corporate Identity Mumber; L518030L1987PLLOZT 186
Regd Off . Tinna Houss, Mo b, Sultanpur, Mandi Road, Mehraul, Maw Delhi-110030]
Tel Mo, 011-49516530, Fax: (11-26607073
Email ; tinna.defhidtinna.in, Wabsite ;| wwwtinna in
NOTICE OF EXTRA ORDINARY GEMERAL MEETING,
BOOK CLOSURE AND REMOTE E-VOTING.

(A} Extra Ordinary General Meeting

Motice is hereby glven that the that the Exira Ordinary General Meeating of the Members of
the Tinna Rubber and Infrastructure Limited will b hald on Wednesday, February 7, 2024 at
10200 AM through video conferencing (WG | other audio visual means ({OAWAT) to
transact the business, as set outin the Notice convening the said EGM. Tha Motice of
EGM along with its annexwres have been sent to members at their registered email
addresses through permitted mode. The same iz also avallable on the Company's
wabsite waw. inna.in,

B} Book Closure

Register of Marmbers and Share Transfer Books of the comgpany will ramain closad from 15t
February 2024, 1o 7th February, 2024, Wednesday [both days Inchesive) m conneciion with
the above said Extra Ordinany General Meeting

1T} Remote E-voting

Motics is further given that pursuant 1o the provisions of Saction 108 of the Companies Act

2013 resd with Rule 20 of the Comganies (Management and Administration) Rules, 2074
duly amended and Regulation 44 of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015, the members holding shares either in physical foem orin
demalerialized form, as on the cut-off date ie. 31st January, 2024 may cast their vole
alactronically om the ordinary and special business, as sat oul in te Notice of EGM through
alacironic voling system of National Securities Depository Lid, (NSDL) from & place other
than the venue of EGM ('remote e-voting’). The detailed procedure mstructions for remote
a-woling have bean provided in the Notica of EGM and also available al the websie of NSDL
&l the meambers are informed thal.

(). Spacial Business as sat out in the Nolice of EGM may be transacied throwgh valing
by electranic means;

[b}. The remole e-voling shall commences on Jrd February, 2024 [10:00am, (I5T);

[€). The ramote a-voling shall and on Bth February, 2024 (5.00 pm). (IST);

(d). Tha cut-off date for detarrmineg the eligiblty 1o vole by alacironic means or at the
EGMis 3158 January, 2024 ;

(2}, Any person who becomes a mamber of the Company after dispalch of the Notice of
EGM and holding shares as on the cut-0ff date, may obtain the iogin 1D and pessword
by sending a request to MSDL at their email |d: evoting@insdl.codn

(7. Members may nofe that ; (i) the remole e-vatig module shall be disabled by NSDL
after the aforesaid date and time for voting and once the viole on a resolution is cast by
the member, ha shall nol be allowed to change it subsequently. (i) the facity for vating
throwgh ballod paper shall be made available at the EGM, (i} the members who have
cast theirvote by remote e-woling prior io the EGM may also atiend the EGM but shall
not be enlitied to cast their vole again; (iv) a person whose name i recorded in the
register of members or in the register of beneficial owners maintaned by the
deposiories &5 on the cut-off date only shall be entitied to avail the facility of remote
e-woling as well az voting at tha EGM through ballot paper.

(g). The Motice of EGM is available on the Company's website www.iinnain. The
Company has appointed scrulinizer for conducting the evoling process.

(). In case of any query pertaining 1o remote e=woling, members may refer FAD and
evoling user manual available al wew evobng nsdl.com under download sechion or
write 2n-email to evoling@nsd.co.n

Mote:1 In view of the continuing Covid-19 pandemic, the Ministry of Corporate Affairs
(“MCA") has vide its circular dated 5th May, 2020 and 13th January, 2021 read with
circulars dated 8th April, 2020 and 13th April, 2020 (collectively referred to as “MCA,
Circulars") permitted the helding of the Extra Ordinary General Meeting through
VG | DAVM, without the physical presence of the Members at a parmissible common
venue. In compliance with the provisions of the Companies Act, 2013 [“Act"),
SEBI (Listing Obligations and Disclosure Requirements) Ragulations, 2015 [*SEBI
Listing Regulations") and MCA Circulars, the EGM of the Company is being held
through VCIOAYM on Wednesday, February 7, 2024 at 10.00 a.m. {IST).The deemed
venue for the EGM will be the place from where the Chairman of the Board conducts
the Meeting. (=]
‘aibhay Pandsy

[Company Secrelary)

FORM A

PUBLIC ANNOUNCEMENT
[Under Regulation & of the Insolvency and Bankruptcy Board of India
(Insoivency Resolution Process for Corporate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF
M/S BCC INFRASTRUCTURES PRIVATE LIMITED

RELEVANT PARTICULARS
1. Name of Corporate Debtor  |M/s BCC Infrastructures Private Limited
2. |Date of ncorporation of Corporate Debior 17022010
3. | tuth anty under which Canporata Dabiar is | RaC-Delhi
mu:::wp:nral&:l { registerad

4 I:.,{pn:n'm“ ajemrn' Ma. | Limited Laml'}
\Idendsication No. of Carporate Deblor o _ _

2. [Address of the regstered office and E-14, Vivek Vinar, Phasae-1, Easi Delhi,
principal affice {if any) of Corparate Deblor | Delhi, India-110095

L454000L2010PTC150212

Form No. INC-26

{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}

Before the Central Government,
Regional Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014
AND

In the matter of
TATHASTU REALTY PRIVATE LIMITED
(FORMERLY KNOWN AS SEDULOUS
REALTECH PRIVATE LIMITED)
(CIN: U70109DL2022PTC395151)

having its Registered Office at
48/3-A, Shop No. 2, Ist Floor, Block-C,
Lawrance Road, Industrial Area,
Keshavpuram, North West Delhi-110035
......... Applicant Company / Petitioner
NOTICE is hereby given to the General Public
that the Applicant Company proposes to
make application to the Central Government
under Section 13(4) of the Companies Act,
2013 seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at the
Extra Ordinary General Meeting held on 05th
January, 2024 to enable the Company to
change its Registered Office from "National

Form No. TNC-26
{Pursuant fo Rule 30 of the Companies
(Incorporation) Rules, 2014}

Before the Central Government,
Regional Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014
AND

In the matter of
JAlI GANGA PREMIER INFRA PRIVATE
LIMITED (CIN: U70109DL2023PTC409388)

having its Registered Office at
48/3-A, Shop No. 2, Ist Floor, Block-C,
Lawrance Road, Industrial Area,
Keshavpuram, North West Delhi-110035
.........Applicant Company / Petitioner
NOTICE is hereby given to the General Public
that the Applicant Company proposes to
make application to the Central Government
under Section 13(4) of the Companies Act,
2013 seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at the
Extra Ordinary General Meeting held on 05th
January, 2024 to enable the Company to
change its Registered Office from "National
Capital Territory of Delhi” to the "State of
Haryana”.
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either on the MCA-21  portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to!
the Regional Director, Northern Region,
Ministry of Corporate Affairs, B-2 Wing, 2nd
Floor, Pt. Deendayal Antyodaya Bhawan, CGO
Complex, New Delhi-110003 within fourteen
(14) days from the date of publication of this
notice with a copy to the applicant Company
at its Registered Office at the address
mentioned below:-
48/3-A, Shop No. 2, Ist Floor, Block-C,
Lawrance Road, Industrial Area,
Keshavpuram, North West Delhi-110035
For & on behalf of
JAI GANGA PREMIER INFRA PRIVATE LIMITED|
sd/-
VIKAS GAR/G
(DIRECTOR)
DIN-03540666

Date : 18.01.2024 | Place : Delhi

£, |Insolvency commencement date in 17.01.2024
respect of Corporate Deblor

1. |Estmabed date of dosure of insclvency
resoiulian process

&. |Name and Hegisiraticn number of the
insokvency professional acting a5 intesim
Resolution Professional

9. Ardress & emal of the inberim rescliufion
professional, as registered with the beard

15.07.2024 {180 days from the data of
commencaman af resolulion pracass)

Mr. Harish Taneja

Regd. No.: IBEINPA-(OZNP-NOOGE!
0171810228 - .
Address: Z36-L, Madel Town, Near Mukhija
Hospital, Sonipat. Haryana-131001

E-mail ID: harishanejaT8Egmai com

Address for Correspondence; Basement, 810228,
Safdarjung Enclave, 110029

Andress and e-mail 1o be used for

pormespondence with the Inkenim
Cormespondence Email ; cinp booEgmal com

10

Fesolution Profassions
11.. Last datafor submissianof caims .01.2024

12 | Chasses of creditors, if ariy, under dause (k) (Clazs-1-Unil Holders/dliotiees
of sub-secion{BA) of sachion 21, ascersined |undar Heal Estate Projact
by the mberim Resclution Profassonal

13} Mames of msabvency professionals identified | 1, Amit Tatwar
pad as aulhorsedrepresanlalvecioredilans | Regn Mo.: IBBUIPA-D0X PN TR0 - 202211 3587
nacdass (threenamas foreach class) 2, Gagan Gulati
Regn No.; IBBINFA-003P-NODES 201 9- 20001 2852
3. Aok Kaushik
Regn No.: IBBIPA-X2P-NO0E20 71 AM0T7ET
a) hilps:Mbbi oy inhomaidownloads
Dedails of Audhorized Representafves can be obiained
by sending email al . orp hcofDgmail.com

14. {a} Redevant farms and
b} Dedails of authorzed representatives
ans E‘faia:"E atl;

Notice i haraty given thal the Matiorsd Company Law Trbunal hes andersd tha commancemant of a
porparate inschvency resakalion process of the Mis BOC Infrastructures Private Limited on 17.01.2024,

Tha cradilors al s BCOC Infrasbruciures Privates Limited, are hanaby called upan fa submil ther claims wilh

proof on or before 31.01.2024 to the iterim resclulion professional al the address menfiored against entry

Hio, 10

The financial creditars shall submit ther ciaims wilh proof by elecironic means only, All ather credions may

subnmil She claims veth proofinpersan, by poslor by alecinonic maans.

A financial creditor balanging %o & dass, as lislad against the enfry Mo, 12, shall ndicata ils choica of

authansed represaniative from ameng tha tisa insclvency prodassiorats ksled agains! enlry Mo 3 1o actas

authansedrepreseniative of the class Clazs-1-Unit Holders! Wistteas under Real Estate Projectin Form CA.

Submission of fakse or misleading proofs of claim shall attract penalties. Harish Taneja

Interim Resslution Professicnal

of Mi's BCC Infrestructures Private Limited Limited

Reg. No.: IEBVIPA-002AP-MOO0BE2017- 1810228
AFA valid upto: 14.12.2024

Date ; 18.01 2024
Placa: Mew Dalhi

"IMPORTANT"
VVhilst care I1s taken prior 1o acceptance or aavertsing

copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertisement in any manner
whatsoever.

rUl LLL] I“.U.
{PursuanttoRute 30 Uf'rrTE'Companles
(Incorporation) Rules, 2014}

Before the Central Government,
Regional Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 off
Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014
AND

In the matter of
CITYSPHERE BUILDER AND DEVELOPERS
PRIVATE LIMITED
(CIN: U70103DL2022PTC395153)

having its Registered Office at
48/3-A, Shop No. 2, Ist Floor, Block-C,
Lawrance Road, Industrial Area,
Keshavpuram, North West Delhi-110035

......... Applicant Company / Petitioner
NOTICE is hereby given to the General Publig
that the Applicant Company proposes td
make application to the Central Government
under Section 13(4) of the Companies Act]
2013 seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at the
Extra Ordinary General Meeting held on 05t
January, 2024 to enable the Company tg
change its Registered Office from "Nationa
Capital Territory of Delhi” to the "State of
Haryana”.
Any person whose interest is likely to bef
affected by the proposed change of the
registered office of the company may deliver
either on the MCA-21  portal
(www.mca.gov.in) by filing investon
complaint form or cause to be  delivered or
send by registered post his /her objections

supported by an affidavit stating the nature o
his / her interest and grounds of opposition t
the Regional Director, Northern Region
Ministry of Corporate Affairs, B-2 Wing, 2n
Floor, Pt. Deendayal Antyodaya Bhawan, CG
Complex, New Delhi-110003 within fourtee
(14) days from the date of publication of thi
notice with a copy to the applicant Compan
at its Registered Office at the addres
mentioned below:-
48/3-A, Shop No. 2, Ist Floor, Block-C,
Lawrance Road, Industrial Area,
Keshavpuram, North West Delhi-110035
For & on behalf of CITYSPHERE BUILDE
AND DEVELOPERS PRIVATE LIMITE
sd
SATISH KUMA/
(DIRECTOR

DIN-0119829
Date : 18.01.2024 | Place : Delhi

Form No. INC-26
[Pursuant to rule 30 the Companies
[Incorporation) Rubss, 2014]
Advertisement bo be published in the
newspaper for change of regstared office
of the company from one state to anather
Before the Central Govemnment
{Regional Diraclor) Northern Region
In the matter of sub-section (£) of
Section 12 of Companies Act, 2013
and clause (a) of sub-rule (5) of rule 30 of
the Companies (Incorporation) Fules 2014
D
In the matter of Neo Implant India Private
Limited having its registered office at
A-G2, Basamant, Suite Mo, BO4,

DDA Shed Okita Indusinal Area,
Phase-ll, South Delhd, Mew Delhi,
Delhi - 110020, Palitioner
Maotice is hereby given o the General Public
that the company proposes to make
application to the Cendral Govemment under
secticn 13 of the Companiss Act, 2013
seeking confirmation of alteration of the
Mamorandum of Aszeciation of the Company
in terms of the special resolution passed at
the Exfra ordinary general meeting held on
Thursday, 187 January, 2024 to enable the
company to change s Registered Office
from “Mational Capital Tesritory (NCT) of

Delhi” to *State of Maharashira”™,
Ay person whose inerestislisely inbe-affected
by the proposed change of the registered
oifece of the company may deliver either on
the MCA-21 poral (www.mca.gowin) by
filing investor complaint form or cause to be
deliverad or send by regisiered postof hisfher
chiections supporied by an affidavit stating
the nalure af hisher inleras! and gr-:;-:ndan:d
oppasition to the Regional Director, Northemn
Region, B-2 Wing, 27 floor, P1. Desndayal
Antyodaya Bhawan, 27 floor, TGO Complex
MNew Delhi-110003 within fourdeen days of
the date of publication of this notice with a
copy 1o the applicant company with a copy of
e applicant company at s registered office
althe address menlioned below
Neo Implant India Private Limited
Registerad office: A-G2, Basarmant, Suite No.
B04, DDA Shed Okhla Indusiial Area, Phase-
II, South Dedhi, New Dredhi, Dhedhi - 110020
For-and on behalf of the Applicant
By arder of the Board of Diractors
For NECQ IMPLANT INDIA PRIVATE LINITED
o)
IMMANUEL PARK

Place; Mew Dalhi DIRECTOR

Date: 18.01.2024 DIN: 02871484

Form-NoiNE26—
{PursuanttoRute-30 of the-Companies
(Incorporation) Rules, 2014}

Before the Central Government,
Regional Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014
AND

In the matter of
JAlI GANGA INFRADEVELOPERS PRIVATE
LIMITED (CIN: U70109DL2022PTC408057)

having its Registered Office at
48/3-A, Shop No. 2, Ist Floor, Block-C,
Lawrance Road, Industrial Area,
Keshavpuram, North West Delhi-110035
......... Applicant Company / Petitioner
NOTICE is hereby given to the General Publig
that the Applicant Company proposes {d
make application to the Central Governmeni
under Section 13(4) of the Companies Act
2013 seeking confirmation of alteration of thg
Memorandum of Association of the Company
in terms of the special resolution passed at thg
Extra Ordinary General Meeting held on 05t
January, 2024 to enable the Company tg
change its Registered Office from "Nationa
Capital Territory of Delhi” to the "State o
Haryana”.
Any person whose interest is likely to b
affected by the proposed change of th
registered office of the company may delive
either on the MCA-21  porta
(www.mca.gov.in) by filing investol
complaint form or cause to be  delivered o
send by registered post his /her objectiong
supported by an affidavit stating the nature o
his / her interest and grounds of opposition td
the Regional Director, Northern Region
Ministry of Corporate Affairs, B-2 Wing, 2nd
Floor, Pt. Deendayal Antyodaya Bhawan, CGQ
Complex, New Delhi-110003 within fourteen
(14) days from the date of publication of thig
notice with a copy to the applicant Company
at its Registered Office at the address
mentioned below:-
48/3-A, Shop No. 2, Ist Floor, Block-C,
Lawrance Road, Industrial Area,
Keshavpuram, North West Delhi-110035
For & on behalf o
JAI GANGA INFRADEVELOPERS PRIVATE LIMITED
Sd/-
VIKAS GAR/G
(DIRECTOR
DIN-03540666

Date : 18.01.2024 | Place : Delhi

—_ Form NO.INC=26— ]
{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}

Before the Central Government,
Regional Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014
AND
In the matter of

COSTAL PREMIER INFRA PRIVATE LIMITED
(CIN: U70109DL2022PTC408147)

having its Registered Office at
48/3-A, Shop No. 2, Ist Floor, Block-C,
Lawrance Road, Industrial Area,
Keshavpuram, North West Delhi-110035

......... Applicant Company / Petitionef
NOTICE is hereby given to the General Publig
that the Applicant Company proposes td
make application to the Central Government
under Section 13(4) of the Companies Act
2013 seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at theg
Extra Ordinary General Meeting held on 05t}
January, 2024 to enable the Company tg
change its Registered Office from "National
Capital Territory of Delhi” to the "State of
Haryana”.
Any person whose interest is likely to be
affected by the proposed change of thd
registered office of the company may delive
either on the MCA-21  porta
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered o%

send by registered post his /her objection
supported by an affidavit stating the nature o
his / her interest and grounds of opposition tg
the Regional Director, Northern Region
Ministry of Corporate Affairs, B-2 Wing, 2nd
Floor, Pt. Deendayal Antyodaya Bhawan, CGQO
Complex, New Delhi-110003 within fourteen
(14) days from the date of publication of thig
notice with a copy to the applicant Company
at its Registered Office at the addresg
mentioned below:-
48/3-A, Shop No. 2, Ist Floor, Block-C,
Lawrance Road, Industrial Area,
Keshavpuram, North West Delhi-110035
For & on behalf of COSTAL PREMIER
INFRA PRIVATE LIMITED
Sd/-
SATISH KUMAR
(DIRECTOR
DIN-01198294

Date : 18.01.2024 | Place : Delhi

SMFG
Grihashakti

Fryl Lsha, Haye Tairmis

SMFG India Home Finance Company Ltd.

Corporate Of. : 503 & 504 5% Floor, G-Blodk, Insipre BKC, BKC Maln Road, Bandre Kuda Comples, Bandre (E), Murnine - 200061
Regd. Odt. : Magh Towears, 3% Floor, Gl No. 307, Maw No. 185, Pocramaliae High Road Madurmyoyal, Channai - 600 (25

POSSESSION NOTICE FOR IMMOVABLE PROPERTY [(Appendix IV) Rule 8(1)]

WHEREAS the undersigned being the Authorized Officer of SMFG India Home Finance Company Ltd. (Formeriy
Fullerfon Ingia Home Finance Co. Lhdl) a Housing Finance Company [duly registered with Nabonal Housing
[Bank (Fully Owned by RBI)] (hereinafter referred to as “SMHFC") under Secuitisation and Reconstruction of Financial
Assasls and Enforcement of Sacunby Inferest Act, 2002 (54 of 2002), and i exercise of the powears confamad under
Section 13(12} read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand Notice dated|
mentioned balow under Section 13(2) of the sald Act calling upon you being the borrowers (names menticned below) o]
repay the amount mentioned in the said notice and interest therecn within 60 days from the date of receipt of the said|
notce. The bomowers menboned hersn below having faled 1o repay the amount, notics is hereby given to the borrewars]
mentioned herein below and to the public in ganeral that the undersignad has Taken Symbolic Possession of the

Capital Territory of Delhi” to the "State of

praparty descnbed heredn below in exercise of powers conferred on me under sub-section (4) of Secton 13 of the Act]

(Formery Fullerton India Home Finance Co. Lid.)

FORM A

PUBLIC ANNOUNCEMENT
{Under Regulation & of the Insodvency and Bankruptey Board of india
(insalvency Resolution Process for Corporate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF

CBS HOLDINGS PRIVATE LIMITED

1 "-.a-me of corporate deiior

3 -‘:'J.-l'."ll:l'l'r uindar which corporaia oelior
& Incorporated ' egEianed

. Il!_'.:-:|"|'_|n:|n,1':re_: Iedentity Ra.  Limided Lisbdity
{ KlerFcEton Mo, of corpareis dabior

5. |Address of the regisbensd office and
| prrcipeal affiee (if A of corporate:

|detrior

resoiution professionsd
'-:-I MJlE&- and e-miai of the interim
{resodution profrssianal, s rogisimd
|with the Boeam
W10 Address emo earai o be wed for
cxmmesnondEnoe with the intenm
{resolution professlongl
11 |Last date for submission of claims
12 ﬂ;-ﬂﬂ:i off crisditeas, if &g urscer
|dlaisa |h) of sub- section {64) of
isaction 2 ascaained by the interim
[resdigion peofgionsl |
13, Maymes of Irechency Frofessionals [ b
dantied to act &5 Auhorsed
Repragartative of crecilors. in a ohass
_|{Three: names for cach class)
14 (s Ralewant Formis and

{re il ik

RELEVANT PARTICULARS
CBS Huljluh_.F'n'.HIE Limited

2, Dm" I.'f nmrpn:lrrlr:lr -:lfl:l:vrmll:* -:u:i:lln-r 24th Aprl F'EI{E
RoC-DCedha

| LT 200 200EFTCIT 120

: Houge Mo 73 Floor Ground Bock-F Parshant Yihar
Rihir, Morth Wesst, Dedls, Desbl, edia, 110085

&, |Insohvency commencement date n | 16th Januany 2024
| respect o x|r|.r:|n-.|1=|k4:i.-:u |
E'-'urnat-:::l ot of chosung of Isotancy 143k July 2024
.fE-S.ﬂlm* process .

& |Marme and regisiration number af he Mikhil Sachcec

rEokeney professional acting as rmenm | IBBEAPSOC] APP02743, 00 2 00 A 141 84

| Address: H. Mg, 2822, First Floor, Seclor 3240,

| Chamdigarh Road, Mear BOM School, Ludhiara,

| Purgets 1
Addreas: H. MNa. 2822, Firsl Flaor, Secior 3248,
Chandigarh Road, Nesr B School, Ludhiara,

| Punjaiy 141010, Email: op.chsholdings8gmall.com
30th larwsry 2024

[ It (s e informiation i)

410110, Emal: nikhisachdea.catigmalloom

_ [ Wt Bric sy /o @oviny e/ homey downloers
i) Detais of Authorized representatives | Phvsical Address: H, Mo, 2E22, First Floor, Secior 3246,
Chandigarh Road, Mesr BOM School, Ludhiara,

Pungedy, 141040

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

PUBLIC NOTICE

Gerwral Public is hemstry inlonmed thal my
cient Brs. Manishe Singh |8 porchasing
the Sub-Leasehold Dwelling Unet
N Aster-20001. on Bth Flooe, in the
complex knoen a5 “Superiech Emeraid
Cowrt”™, al Flot No.0d,52cior-038, Noide
Diztrigs-Gawtam Budh Magar, U.P. {ralled
Said Property’) fram Sh. Aearjsel Sngh
Kaira whi = 1he prasenty camar in
possession ol the s progerty by wifue
of Tripariile Sub Leass Deed datad
20.04. 2009 registered in the alfice of 5R-
11, Molda ¥ide Doc. Mo 2595 on
2047009, Thal soeme pages al (1)
Original Allotmant Lattar dated
20,0 2006, (2} onginal Triparfie Sub
Legsa Dued dabed 2B.04 2009, & [3)
nriginal Geraral Power of Atiomay distes!
24.04.2008 are partiafy damaged dug s
the ettect of Aood water when s onging
werd kegd morigaged in the Karnglake
Bank Lid. That mg E3s client shal
equitalily martgage the sad propesly by
deposiling the atoresald criging
documents i 36|, RACPG, Parliment
Siraet, New Dl lor-evading howusing lnan
on parckasng the said properly. 0 Any
peraon, Alterney and/or-antity
hrmicampary, sociely andior memser of
e Bociety, Bank, HUF‘mamber of HUF
Firanoial bstitufion hawing any claim. any
charge intarest of fen or claim sedlor
objeclion ko thareol, he‘shedhey may
lodped fnolily the same by e undargigned
with docurrantary procficourt padgmant
withkin 15 s form the day ol pubicaton
al thie pubdlic nobice, 13lling which -any
further Mulure daimiobjeclion]s) sall be
rejectad & mvy chenbprospaciie birans]
a5 a1 hong-hde pumchaser canclude 1he
title/Traneter deed proposed to be
recuted i fveas af my clenl arin the
name o hisMarthes nomenees ehall be
deemed to ke char & marketable without
any delesl, encambrance, Maw and
Impeckmant and fes B0 create eguitable
merigage S/

Rohil Kumar {Advocale)
Chambar Ma.5, Greund Floor,
Rahimi Court, Dathi-110085

Fublic ot large are haretry inlommed that oy chend
Gh Bejpsl Smgh Sfo Sh S50 RejRo H. ko, 111,
Gak-1, Pragan Viher, Khors Coley. GRaciahad

LU 209001; lzking & Loan fom India Stelier]

Horme Finsnce Compaalon Limded, sgainst ssid
Resscknibial Fiof e, 121 & 127, B3 &5 55 vk
Fart ol Khasia Ko 349, 5o al Viage Fagal
Vihar. Khaea Colorry, Pampara Loi, Tehsd & Disk
Ghiziabed, WP s Progedy & owsed By Sh
Hngal I.‘-I'l]' wvide Sabe Daedl daded 1012 23243
teomouied by Sk Lakta Dewt, duty reged s doc. no.
ESAT hereirafler nabase b A The i sropery”
submibad e Pagers naentng 15 propedty mih
lincia Ehelter Homre Finance Cosporakon Limiled,
Ard Lot Do ie Oigrenl Sale Desd &b
1T 53005 sapdiias By S Makipsl Singh in
lavour of Smi Lakta Ded, duly sepd: as Doc. no
180% i Desad baym baen sl somewhen for hal
Bh Beipet S35gh Flad &-FR s Appficaian R
(M TR os d, 150 AlRE & Dal
Pobees, ard tis not receable, H amg Person Found
| s s, Kirchy sslum & U s i msnlioned
Teda are] Ay parsan, whia has Jot ighths, inlenast.
iie, clim, ercumtrances, charges of any ratune
wiatsoeven raspecialthe above s Poopadym
Laary et Ppraad, cam sl theger ol acTicres T [
dooumeiary evdence ot bodow addres wihin 18
ideres from the dade of publicaion of s nolios,
(ks wich, i shall ba peegirmad Pal the 4]
Propafty i ertiady & lan tom ol guch chaims,
imeresi, charpes, encumbrances. s,
Zahil Wimnani [Advocaie)
Add.: G-721, Karkardooma Codin, Dedhd
Mol BSR4 07, R0, 014 Ees0T

FUBLIC NOTICGE

That our cient Sn. Ann S Sh Prem
Ghand Rio H. Wi, 585, Chauhan Mohalla,
Wadanpur Knadar, Mew Dele-110076 hag
canceled the al documenls [.e. Gereral
Power of Atlomey. Agreement %0 sel &
purchase, Bffidsyll, receipl, dead  of will,
possession letler ekc. executed on
0501 2023 in favour of 1. Sk Jai Karan
S0 Sh. Ashok Kumar Rio HL Mo, 53572,
Chauhan Mohaila, Madanpur Ehadar,
Mew Deki and 2. 5h. Yikazh Rohila So
Sh Lasmi Chand R H. Mo, 374, Crauhan
Monalla, Madanpur Khadar, New Celhi in
respecl of progerly Shop Mo, 05 ad-
messunng 1150, yands, stuated inmveres
eestate of Village Madanpur Khadar Morh
Maar Sarvodava Eanya Vidhyalay Tahsil
Earita Wihar, Maw Dathi - 110076, In fulura
ihese documents shall be of no
consequence and cur cient shall nol ba
liahle: for any of the dosds or achons of
AT PO

Pravaen Kumar & 0.5. Chaubhan [aowocales)
Ch Mo.404 Saket Cowrts, Hew Delhi-17

Mofce is hereby given to pubbc & Sar_ue|

that My chent ramely Rajak Khan S Lt
Babu Khan Ric &- 203, Gharoli Dary
Farm, Yezundhra Enclave, East Dedhi-
110056 have separated and debamed!
disamed b son namely Aresh Khan
arsll his daughler in law namely
Tahassum Wio Anish Khan and they
have no dam or e to any of the
properlies possessed or belanging tomy
dient, a= the said properies ere all his
salf apquired properties and sevared all
his refkafion wilh fim and his wile's due o
iheir msbehavionmisconducl lowarls
my clignland hey are aul al eontnal Ay
persan hersafter gheing hm any loan or
advance shall ba doing 50 enkraly on his
awn rish &nd responsiodity. Maither my
diend nar his propertias shall in any way
be responsible forsuch defls.

Vikrant Chaoudhary [Adwocans)
Ch. No.73d Sakel Counts, New Dalhi-17

IS Tor general Intormation tha

Md. Akbar Ali S/o Md. llyas Ansar
(UID No. 5410 1347 9251) and Mrs
Wasila W/o Md. Akbar Ali (UID No
9243 4517 2851) R/O F-306, J.J
Colony Wazirpur, Delhi-110052
declares that their Son Mr. Md
Ashraf Ali Masudi, are not behavin
well with my clients. Therefore m
clients disinherited, disowned an
severed all relations with them
They will have no right in moveabl
& immoveable properties of m
clients. Whosoever deals wit
them, shall do so at his/her ow
risk. PARVEEN KUMA
(Advocate) Enrl. No. D/1005/201
J-1/105, J. ). Colony Wazirpur, Delhi-5

ety it e Chosad e B Blomin Ll g
F-54 7 A g T, Sl Dl 115004
weired B rifios amd dooessd b oon
ey Ciond So o Chosd asd Smd
Dot € Do e Goeros Chosd fom
i B ook 20 PEIOSE pe T X
Gierss Chond ki colesaisd b =g
wil ST (Horgmasl @ Dna Som b oei
el wifl mvd chace eifout wheEng =)
clepel 1nd dea b D mechakavsour
mioodect 2ad owolng sueseeor W B
Tl oy jhoren mamipd dlart e e el
v e il Y il v ) RSO p
mmmrm of A B e ae
EOFE TR RS ER SR T AT ) ]
| o P ey e R i TIP
Pafwal faili & Kok Sedi | Advacited |
Ene. Mo DVTDE18 & D248
Ot B 455, | e pery Clesmbet
Eabut Court Commplan  Worw (Dwdlei- 1710077

ing

0120-6651214

Classifieds

— PERSONAC

It is for general information
that I,Anita Dixit,W/0,Sandeep
Dixit,R/0,Flat.N0-1093, 2nd-
Floor,Pocket-3,Dwarka,Sector-
19,New Delhi-110075,Declare
that Name of My Minor
Daughter Has been Wrongly-
Written as Kinshika Dixit
Aged-14-Year in Her Birth
Certificate-(93570),The Actual
Name of My Minor Daughter
is Kritika Dixit,Which may be
amended accordingly.

0040709043-10

SURENDRA CHABRA R/O A176,
GANESH NAGAR, NEW DELHI,
HAVE CHANGED MY NAME TO
SANDEEP CHHABRA.

0040708964-1

T,Ajay Shekhar,S/0 Hareram
Chaudhary,R/0 H-2415,Block-
H-4,Transit Camp Anand
Parvat,Delhi-110005,have
changed my name to Ajay
Kumar.

0040709054-4

I,Asif Hashmi,s/o Faizullah
Hashmi,R/0 H.No.3651,Pahari
Dhiraj,Sadar Bazar,Delhi-
110006,have changed my
name to Anwar Hashmi,per-
manently.

0040708996-4

I,Davinder Kumar Sethi,S/o
Neb Raj Sethi R/0.129,New
Rajdhani-Enclave,Vikas-Marg,
Preet Vihar,Delhi-110092,have
changed my name to
Devender Kumar Sethi,per-
manently

0040708996-9

ILHarman Kaur Bawa,D/0
Sarvjeet Singh,R/0 F-116,B K
Dutt-Colony,New Delhi-
110003,have changed my
name to Harman Kaur,perma-
nently.

0040708996-1

I,Kumari Swati,D/0 Arjun
Prasad Sharma,
R/0,H.No.34,Top-Floor,Gautam
Apartments,Gautam-
Nagar,New-Delhi-10049,have
changed my name to(Given
name) Kumari
and(Surname)Swati perma-
nently.

0040708996-8

I,Surinder Kumar Mehindru,S/0
Govind Ram Mehindru,R/0-
160A,A5B/A-5C,Janak
Puri,New Delhi-110058,have
changed my name to
Surinder Kumar,permanently.

0040708996-3

I,Srinagesh,S/0 Satya Pal
Gupta,R/0 25-A,Lane.No.
12,Pratap Nagar,Mayur-Vihar
Phase-1,Delhi-110091,Have
Changed My Name To
Srinagesh Goyal permanently.

0040709044-10

I,Rohit Kumar Verma,S/o
Rakesh Kumar,R/0 RZB-
27,Partap Garden,Near
Bindapur Village,Uttam
Nagar,Delhi-110059,have
changed my name to Rohit
Kumar,permanently.

0040709012-9

‘I,Rakesh Kumar Verma,S/o
Ghanshyam Dass,R/0 RZB-27,
Partap Garden,Near
Bindapur-Village,Uttam
Nagar,Delhi-110059,have
changed my name to Rakesh
Kumar,permanently.

0040709012-10

I,Rajdeep Bai,S/o Dilip Kumar
Bai,R/0-WZ-105,3rd
Floor,Basai Dara Pur,Back-
Side, Delhi-110015,have
changed my name to
Rajdeep,permanently.

0040708996-7

I,Pradyuman Tomar,s/o Surat
Singh,R/0 4/108,Second
Floor,Four Storey,DDA-Flats
Garhi,Delhi-110065,have
changed my name to
Pradyumn Tomar permanent-
ly.

0040708996-2

I,Pooja Malik,w/0 Rakesh
Sachdeva,R/0 C-19,East
Krishna Nagar,Delhi-
110051,have changed my
name to Puja Sachdeva per-
manently.

0040708996-6

I,Masood Alam,S/o0 Abdul
Jabbar,R/0 House.N0.1610,
Gali Tajran,Sui Walan,
Daryaganj,New Delhi-
110002,have changed my
name to Masood Alam Khan
permanently.

0040708996-5

LOST & FOUND

I, Mridul Thirani,s/o Rajkumar
Thirani,R/0 H.No.15,Sector-37,
Faridabad,Haryana,Have lost
my Original-Sale
Deed.No.169,Book No.1
Volume No.236, Dated-
31/03/1979, Regd in The
Office-Of-Registrar,Delhi and
Another Sale-Deed

<\‘ For All Advertisement Book

Haryana”. read with Rule 8 of the Sacurity Interast (Enforcament) Rules, 2002. The borrowers mentioned here in above in particular
i o i 3 ' : Motice is hereby given that the National Comgany Law Tribunal has ordered the
Afrfly tpzrsgn \t/\r/]hose mteregt 'f] likely tfo tﬁe and the public in general are hereby cautioned not to deal with sald property and any dealings with the property will bel e nLn1yr,rE'; 'ﬁr,,wf,.,lﬁ mw.:,;'nw el tign p,ﬁrj&:ﬁ e Eé;_Hﬁy-hﬂ No.1135,B00k No.1,
aliected by the proposed change of the subject to the charga of "SMHFC™ tor an amount as mentionad herein under and interest thareon. Privirte Limited o 16th January 2024 Vqume.No.314,Da_1ted-
registered office of the company may deliver — Th: creditors of CBS Holdings Private Limited are hereby called wpon to submit their 24/10/1981,Regd in The
either  on  the MC_I_\-21 _ portal gl Name of the Borrower(s) Description of Demand Natice Dale “‘f_ claims with proof on or before 30th January 2024 t the interim resolution professional al - - Office-Of-Registrar Delhi,
(www.mca.gov.in) by filing investor N, ! Guarantor{s) LAN Secured Assets Date & Amount Symbolic the address mantioned against entry No. 10 Anvone who finds them ma
complaint form or cause to be  delivered or ) {Immovable Property) ou Fossession The financial creditors shall submit their clsims with proof by electronic means ondy. 81 — y y
send by reqistered post his /her obiections ; : other craditors may submit the claims with proof in parson, by post or by electronic means. please contact me at-
yd bg ﬁ-dp ; ina th ) f second  Floor  Without  Reo 29.01.2022 Submission of false or misleading proofs of claim shall attract penalties _ 0810211212.
supported by an affidavit stating the nature o LAN Mo, 609108810531022 Rights, On Plot No. B-110, Area|  Rs. 50,68,151.97/- m
ms / réer |_nter(?st Da_nd grounﬂs o'f] oppo;mop to (1) Sadiq Ali Khan, S/o. Hamid Raza Measuring 102189 Sq. Mirs.| (Rupees Fifty Lakh Sixty | 18.01.2024 Date: 15th January 2024 Nikhil Sachdeva 0040708996-10
©_Regional Director, Northern Region, 1. |(2) Husneyar Khan, Sio. Hamid Al Khan  |Situated At Residential Colony DIf|  Eight Thousand One | (Symbalic Place: Ludhiana Interim Resclution Professional
Ministry of Corporate Affairs, B-2 Wing, 2nd Add : (Sr. No. 1 & 2) Rio. G1 659, C1 Block,|Dilshad Ex-li, Village Barhampur| Hundred Fitty One Paiss |Possession) ekl Hntdingy Frivets ritod
Floor, Pt. Deendayal Antyodaya Bhawan, CGO A ) e o : LR o ok i IBEI Reg No: IBBI/IPA-D0L/IP-P-02743,/2022-2023,/14184 ndi
. o Mew Saeelamourmes Dalhi - 110053, @ Bhopura Pargara Loni Tehsil| Ninety Seven Only) as on AFA: AAL 14184,/ 02/ 2T0B24, 105973 Valid Unto 27 08 2024 indianexpress.com
Complex, New Delhi-110003 within fourteen And Distt. Ghaziabad UP 1/ SO2/ S p
(14) days from the date of publication of this L b : 27.01.2022 -
notice with a copy to the applicant Company LAN No. 609139211226756 =~
at its Registered Office at the address {1) Shalu Nirwan 03.10.2023
mentioned below:- (2) Neeraj Kumar Hirwan House Mo, DD-142-4, Avaniika Rs. 41,49,050/- 16.01.2024
48/3-A, Shop No. 2, Ist Floor, Block-C, 2. |Add : {Sr. No. 1 & 2) Rio. House No 34, Kh.|Colony, Village Meharuli, Razapur| (Rupess Forly One Lakh | (Symbolic * \ ;
kil”ﬁi’&“ﬁ%a"ﬁlﬂi’# \s/\tl';:{gﬁﬁ. 110035 51716, First Foor, Village Prahladpur, Delhi]& Rarsaun Ghaziabad Forty MineThousand Fity |Possession] | {PRP-Ho00ss | 1look at every side
puram, For & on behalf of 110042, Alos Al = (S MHo. 1) Houss B_218, Only) as on 25.09.2023 | \= 18110228 /= / before taking a side.
TATHASTU REALTY PRIVATE LIMI;}/D Main Road Prahladpur, Bangar Dalhi -110042, ‘ é/’ Inform your opinion with
SATISH KUMAR _ : Sdi- \”f,“ Pro\e2 < insightful perspectives.
Date : 18.01.2024 (DIRECTOR)| | Place : Ghaziabad, Uttar Pradesh Authorized Officer, SMFG INDIA HOME FINANCE COMPANY LIMITED I LS & The Indicin EXPRESS
Place : Delhi DIN-01198294 Drale : 18.01.2024 {Formerly Fullarfion india Home Finance Co.o Lid) —TOURNALIAM OF COURAZI

financw.ep‘.in .. . New Delhi
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